@@kutchehry Company: Sol Infotech Pvt. Ltd.

Website: www.courtkutchehry.com
Printed For:
Date: 07/12/2025

(2024) 12 KAR CK 0037
Karnataka High Court At Bengaluru
Case No: Writ Petition No. 35802 Of 2024 (LB-BMP)

Kuppuswamy APPELLANT
Vs

Bruhat Bengaluru Mahanagara

Palike Bomp Head Office,

Corporation Circle, Hudson

Circle, Bengaluru - 560002,

Represented By Its

Commissioner & Ors.

RESPONDENT

Date of Decision: Dec. 31, 2024
Acts Referred:
+ Karnataka Municipal Corporation Act, 1976 - Section 321
Hon'ble Judges: Suraj Govindaraj,
Bench: Single Bench
Advocate: Ashoka T, Pawan Kumar

Final Decision: Disposed Of

Judgement

Suraj Govindaraj, J
1. The petitioner is before this Court seeking for the following reliefs:

WHEREFORE, in the facts and circumstances narrated above the petitioners humbly
pray that this Hon'ble Court be pleased to issue

direction or Writ or mandamus or any other order.

A. Issue writ of certiorari or any other writ quashing Annexure-A1 dated 07.08.2020
bearing No.Sa.Ka.Ni.A/Gi.Na/P.0/07/20-21,

Annexure-A2 dated 07.08.2020 bearing No.Sa.Ka.Ni.A/Gi.Na/P.0/07/20-21 and
Annexure-A3 dated: 14.08.2020 bearing

Sa.Ka.Ni.A/Gi.Na/P.0/07/20-21 issued by respondent No.3.



B. Issue writ of certiorari or any other writ quashing Notice dated 05.08.2024
bearing No.Sa.Ka.Ni.A/V.Pee/P.R/139/24-25 vide Annexure-
F.

C. Pass necessary orders in the interest of justice and equity"".

2. What is challenged in this petition is the notice and subsequent confirmation
order passed under Section 321 of the Karnataka Municipal

Corporation Act, 1976, which was applicable to the Bruhat Bengaluru Mahanagara
Palike (BBMP) as at that point of time.

3. Reserving liberty to the petitioner to challenge the same before the appellate
Tribunal, the above petition stands disposed of.
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